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aucus or an extra-Constitutional authority of 
the old type. When you find such things 
happening, you find that the Kamanis come 
and they use Hindujas connected with some 
relative of a Minister in 0rder to get back the 
Kamani Engineering concern. 
Here is, Sir, all the material. All this material  is  
available  to  Mr.   George Fernandes_ the 
Minister of    Industry and * have got copies of 
the material which has    been    supplied t0 
him. I should like to know Mr. George Fer-
nandes what step he is taking in this matter. 
This is what I wou'd  like to know from    the    
Government.    Why are they    sleeping    over 
it?    I cannot understand it. They should come 
and give an assurance and the Kamani 
Engineering concerti should be taken over. 
Previously, Sir, the Birlas wanted  to  take  over  
the  Kamanis.  Now, the Kamanis are trying to 
take over after   the   corporation   has   got   
going. A few  months  before,  the     things 
were not bad.   Now you hear the same type  of  
allegations,    same    type    of nepotism, 
favouritism, lobbying,, meeting people, getting 
companies' control, having  business  
ocnnections  and    all these things and these 
things are not only appearing in the newspapers 
or the journals,, they  are  coming to us again.   
Sir, may I make a suggestion? Can't those who  
are in high officials have a change and ask their 
sons and sons-in-law, daughters and daughters-
in-law to keep out of the harm's way? Sir, let it 
be known that some of the houses in Delhi are 
out of bounds for the noted sons and sons-in-
law.     We can make that.    Why can't the    
sons live  elsewhere?    We have  not  lived with 
our parents; Mr. Piloo Mody has not lived with 
his parents very much and he is still Mr. Piloo 
Mody.   What is all this?    This is despicable, 
this is harrowing spectacle of juxtaposition of 
father and son,, father-in-law and son-in-law   
and  in   between   businessmen intermingling  
and  getting  away with public exchequer. So, 
we want to put a stop to it. May I appeal to our 
senior Ministers, whether he is the pillar of the  
Janata  Party   according  to    Mr. 

Vajpayee—others may not think—for the sake 
of the nation, ask your near and dear ones not to 
be worried about the public affairs; remain a 
little aloof till the tenure of their office.   Sir, let 
them live far away from Delhi.    Do not form  a  
lobby  here  or  a  caucus. They should be  asked 
to    go    away otherwise I will demand that 
Parliament should consider this matter and have 
a legislation with a view to saving the  nation 
from these  invasions, invasions of   these   
spoiled   careerist ambitious  children  of  the     
Ministers because when they come,    then    the 
Kamanis come, the Birlas come,    the Goenkas 
come, the Dalmias come,, the Jains come and 
the whole gang comes. We want to put a stop to 
it. 2 00p.MSir,    all    these    facts     have 
appeared   in     the     Business India,  a 
magazine  of the     Corporate World, in its 
latest issue, 24th April-7th May.  There  is the     
whole  story of the Kamanscandal in it. I do 
hops my friends will  go into these things and 
put a stop to the Kamani affair I would ask Mr. 
H. M. Patel and   he Prime Minister not to meet 
any 01 -he Kamanis   and  not    to    allow    
these Kamanis to  approach through      h near 
and dear ones, through Hindujas or  other 
favoured business  concerns. 

T
he House then adjourned for lunch at one minute 
past two of the clock. 

 
The House reassembled after lunch at thirty-

five minutes past two of the clock. Mr. Deputy 
Chairman in the Chair. 

The  Appropriation   (No.  3)   Bill,  1918 
 
THE     MINISTER    OF    FINANCE (SHRI 
H. M. PATEL):   Sir, I beg to move: 

"That the Bill to  authorise  payment  and  
appropriation  of   certain 
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[Shri H. M. Patel] sums from and out of the 
Consolidated Fund of India for the services 
of the financial year 197E-79, as passed by 
the Lok Sabha, be taken into 
consideration." 

The Bill provides for withdrawal out of the 
Consolidated Fund of India of the amounts 
required to meet the expenditure for the year 
1978-79 charged on the Fund, as well as the 
Grants voted by the Lok Sabha. The amount 
provided in the Bill is inclusive of the sums 
already authorised in -the Appropriation (Vote 
on Account) -Act, 1978. 

The Budget documents for the current year 
certain full details of expenditure provisions 
coming within the scope of the Bill. Briefly, 
while the Bill provides for gross disbursements 
of Rs. 36,534 crores, the net provision after 
setting off recoveries and transactions in the 
nature of accounting adjustments in for 
expenditure of Rs. 18,417 crores. Of this, 
developmental expenditure will be Rs. 11,037 
crores, constituting 60 per cent of the total. 
Non-Plan expenditure has been kept to the 
minimum by pruning in essential items with a 
view to achieving the utmost economy. Rs. 
7,281 crores have been provided in the Bud. 
get for Central Plan and for assistance to States 
and Union territories for their Plans. The 
provision for Plan expenditure constitutes 40 
per cent of the total; as compared to the previ-
ous year, there is an increase of Rs. 1,491 
crores or a 26 per cent step up. The 
inescapable commitments on on-going 
schemes have been duty provided for. For 
assistance to States and Union territories for 
their Plans Rs. 2,761 crores have been 
provided as compared to Rs. 1,812 crores last 
year. The step up of 52 per cent in Central 
assistance to States and Union territories Plans 
reflects a reorientation of our Plan priorities in 
favour of agriculture, irrigation, power and 
rural development all of which occupy 
predominant positions in States' Plans. 

Various aspects of the Budget have already  
been  discussed  in  the  House 

in the course of the general discussion. I 
would not, therefore, take more time of the 
House in enumerating the details of the 
Budget provisions but shall try to deal with 
the points that may be made by the hon. 
Members in the course of the disuc-slorj. 

The   question  was  proposed. 
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(Interruptions) 

Mr. Kurien was kicked in Bombay. So he 
grabbed Delhi and he is committing 
atrocities on the citizens of Delhi, with 
the connivance and help of  Mr.  Patel's  
daughter. 

 



177 Appropriation [ 2 MAY  1978 ] (No. 3) Bill, 1978 178 
 

 

"Charan sing*1 is a quack economist." 
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SHRI DINESH GOSWAMI (Assam): Mr. 
Deputy Chairman, Sir, I am extremely grateful 
to you for giving me this opportunity of 
making my maiden speech on this 
Appropriation Bill. By this Bill, Rs. 36,534 
crores shall be appropriated from and out of 
the Consolidated Fund of India for the 
purposes which have been set out in the 
Schedule. The Finance Minister, in his 
introductory speech, has said that about Rs. 
11,036 crores will go for development 
expenditure. Noody can object if Rs. 11,036 
crores go for deve. lopment expenditure. In 
fact, we will like to vote more money for the 
deve. lopment expenditure of this country. But, 
Sir, while we appropriate money for one 
purpose or another, we must also see that this 
money reaches the common people and this 
money is used for the betterment of the com-
mon people. After all, we will be doing a 
disservice to ourselves and to the nation if we 
merely pass Appropriation Bills without seeing 
correspondingly that the money is utilised for 
the purpose for which this money is actually 
voted by this Parliament. Unfortunately our 
experience in the last one year, has shown that 
not only the country has gone backward but 
the country today lacks any direction. Sir, Mr. 
Shrikant Verma has related some of his expe-
rience of the last one year. But this is not the 
occasion when we should have a political 
debate about the developments of the last one 
year. But the fact remains that today the aca-
demic life of this country has virtually 
collapsed. The fact remains that today the poor 
people are groaning under spiralling inflation. 
And instead of the prices of commodities 
coming down, everyday we see the prices of 
even essential commodities like milk being 
raised to the detriment of the interests of the 
common man. Sir, the less said about the law 
and order situation, the better. Uncertainty is 
gripping the life of the entire community. It is 
true that the Janata Government has restored 
some of the freedoms of the people on paper, 
but the Finance Minister will also probab- 
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ly realise that for the first time, after one year 
of Janata rule, popular legitimacy is being 
given to the Emergency. Last year, I myself 
fought election to the Lok Sabha and I saw the 
big upsurge of the people against the 
Emergency. The people wanted to express 
themselves against restrictions imposed during 
emergency. The people wanted freedcm. To-
day common people are beginning to say that 
the days of the Emergency were better. What 
greater failure can there be on the part of the 
Janata Raj when within one year they have 
completely transformed this popular upsurge 
into such an atmosphere that the common 
people are now talking in terms of the 
Emergency even justifying the Emergency? I 
feel that the Janata Party's greatest failure is 
indicative from this one response of the 
people. However, this is not the occasion for a 
discussion on that aspect. We will have other 
opportunities for that. 

The primary purpose of a discussion on the 
Appropriation Bill is examination of the 
financial aspect of it. The fact remains that in 
the last one year the rich became richer and the 
poor poorer. This is one aspect which was 
highlighted during the Budget discussion. So I 
am not discussing it at the moment. I will 
touch on another aspect which has been 
virtually neglected in most of the discussions. 
It is not only that the rich is getting richer and 
the poor getting poorer. It is the regional 
disparities, the vast regional disparities, 
growing in this country, that I want to 
highlight. Certain areas are getting the major 
share of the development projects while 
certain under-developed areas are getting 
poorer and poorer everyday. I will substantiate 
my point by facts and figures that I have at my 
disposal, and I hope the honourable Minister 
of Finance will enlighthen the House more. 
Out of Rs. 11,036 crores, the money that is 
being appropriated under this Appropriation 
Bill, can the honourable Minister give us an 
indication of how much will go to the 
backward    regions    and    how 

much to the comparatively developi 

regions of this country? I come from a region 
which is extremely important, and that is the 
north-eastern region, which has stood by this 
country in many a times of peril. After all, in 
its most difficult days of the economy, this 
region provided our country, with two 
products which stood in the list of items as the 
highest foreign exchange earning products of 
this country, namely, jute and tea and mind 
you, this was at a time when this country was 
suffering from acute foreign exchange crisis. 
The first item on the list of foreign exchange 
earners was jute and the second item tea. At 
that time the total contribution from the jute 
and tea more than Rs. 400 crores and 90 per 
cent of this earning was supplied from the 
northeastern region. At a time when the 
country was suffering from an acute energy 
crisis this area of Assam gave almost 50 per 
cent of the energy to the country. Apart from 
Assam there are in this region, in this north-
eastern region, Meghalaya, Manipur, Na-
galand, Tripura, Arunachal, Mizoram and in 
the backward regions, I include States like 
Bengal and Bihar also. We have seen 
ourselves the tremendous contribution of Bihar 
and West Bengal in matters of minerals like 
coal, mica, so on and so forth. But let us see 
how and in what way development money has 
been spent for the purpose of developing these 
areas. I shall give you some statistics. If you 
go through these areas, if you study the 
problems of these areas, you will find that the 
important infrastr JC-ture which is so necessary 
for development, is absolutely missing m this 
region. For example, there is no com-
munication. We do not have irrigation 
facilities. We suffer from lack of or shortage of 
power. Calcutta is everyday suffering from 
acute shortage of power. Load shedding has 
become the common experience of the people 
there. The people does not be surprise when 
the lights are not off. Rather they become 
surprised when the lights are on in the streets 
of Calcutta. Let us look at the question    of   
irrigation.    After all, in the 
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conditions    development 
on the agricultural front is not possible 
without irrigation.    But what do 
we see? We have the Agricultural Refinance 
Corporation for development of all these 
regions. The headquarters of this Refinance 
Corporation which was set up particularly for 
the benefit of the north-eastern region was 
located origAially, God knows why, at 
Kanpur. All right, let it be situated at Kanpur. 
Let us look to the statistics that I have with me 
here. I have trie(j to collect statistics for the 
past few years. I hope the honourable Finance 
Minister will reply to the points I am going to 
raise. The Refinance Corporation allocated a 
sum of Rs- 404.75 crores for the whole 
country. Out of this Rs. 405.75 crores what 
was the contribution to the folio. wing States 
of the eastern region? 
L- 

There are seven States in this region—
Assam, Bengal, Orissa, Me-ghalaya, 
Nagaland, Tripura, Manipur —and two Union 
Territories— Aruna-chal and Mizoram. Out 
of the total allocation of Rs. 404.75 crores the 
allocation for these seven States and two 
Union Territories was Rs. 5.74 crores which 
comes to 1 per cent of the total allocation. 
And Assam's allocation was 44 per cent. How 
do you expect development with such an 
approach. You expect that in the backward 
areas the credit deposit ratio will be 
favourable compared to the credit deposit 
ratio in areas which are advanced? I hope the 
hon. Finance Minister will agree that contrary 
to the general expectation the :redit deposit 
ratio in this area is :ompletely unfavourable 
compared to ;he other areas. 

Let us come to the other compo-tionets 
which are essential for the >urposes of 
development. Take rural ;lectrification. 
Haryana can be proud ;hat they have 
achieved 100 per cent ural electrification. 
We are extreme-r glad that their success in 
the field  rural electrification is tremendous. 
'he country is    proud of them. The 

fact  remains  that   there     are     other areas 
also which can provide granaries to serve the 
entire country. What is the  position   regarding  
these     other areas?   Compare   100 per   cent   
rural electrification  of  Haryana  with     the 
total electrification in the north eastern region 
where it is    less    than    5 per cent. I will cite 
some figures which are staggering and I hope 
the    House will take notice of them   I could 
not get up-to-date figures. I hope the hon. 
Finance  Minister  will  enlighten     the House  
with   up-to-date  figures.     The figures   
available  with  me  are  these. Out   of  the  
total  number of villages electrified     in   the   
country,     namely 1,22,094,     the     number     
of     villages electrified    in     Assam     is    
670    and the number     in  the     entire     
northeastern   region   is   1,090.   Now, com-
pare    this    figure    with    the    figure of 
9,252     villages    in    Andhra    Pradesh.   In  
six  States  and one    Union Territory in the 
north eastern region the total number of 
villages electrified is 1,090 whereas in 
Maharashtra alone, the   number   of  villages  
electrified   is 13,661.    I am not complaining 
against the   development   of   Maharashtra   
in this field.    I want more development. But 
how can you expect this country to   grow?    
How   can    you     complain against the 
younger generation if they come to unfortunate 
conclusions if the regional imbalances are not 
really removed through imaginative planning? 

Take the case of power.   The hydro-thermal 
projects likely to be commissioned in the 
country upto 1977 from 1974  are  going  to  
produce  7,833   MD of  power  out  of  which    
the     entire north-eastern  region  was  
allocated  a mere 70 MW and Assam's share 
being 60 MW.    Compare these figures with 
Gujarat's 905 MW.   For the six States and one 
Union Territory the allocation is 70 MW 
whereas for Gujarat it is 905 MW   and   for   
Maharashtra   965   MW. How can you    expect 
this areas    to develop   and      ev£ry   time  you      
are saying    that    you are    trying    to remove    
regional    disparities.    We     do not have any 
complaint against development of other areas.    
But the statistics and figures do not   show    that 
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there has been any genuine effort in this  
direction. 

On the last Friday, the hon. Prime 
Minister intervened during the debate 
o'n Centre-State relations. Then he 
said that those States which are small 
do not produce leaders implying that 
those States which are small do not 
have political leverage. When the 
Prime Minister of a country admits 
that small States do not have political 
leverage, how can representatives 
coming from small St justice 
from this Government? The Prime Minister 
went on to say that representatives of Ceylon 
cannot really play an effective role in the 
international spheres as the Indian 
representatives can merely because Ceylon is 
a small country. I never expected this state-
ment from the hon. Prime Minister especially 
when the people of this neighbouring region 
are very sentimental when they are told about 
their smallness in size. 

Let us now come to the other spheres. 
Unfortunately in the matter of incentive also, 
the areas which produce cash crops have been 
discrimi-nately treated all the time. Jute has 
"been the first item in the list of goods earning 
foreign exchange for the atry. This item has 
been the top foreign exchange earner for a 
pretty long time. But unfortunately we find 
that a very raw deal has been given to the jute 
growers. Every one of us knows that the big 
industrialists and the rich houses are out to 
exploit the common jute growers. 

Whenever there has been a demand 
for an incentive price for jute, it has 
been frustrated or one ground or the 
other with the result that the 
jute growers, who stood by this 
country at the moment of crisis, 
are starving today and they are 
being      exploited. I     hope      the 
honourable Minister will try to study the 
price rise of various commodities 
and Etudy the situation. The price of rice over 
the years has gone up, taking 1961-62 as the 
base year, from Us. 137 to 204, the price of 
wheat has 

gone up from Rs.  149 to Rs. 208, the 

price of cotton has gone up from Rs. 190 to 
Rs. 222 —this is because of a very strong 
cotton lobby the country—whereas the price 
cf jute has gone up from Rs. 127 to Rs 131. 
Look at the fate of the jute. Whereas the 
cotton price has gone up from PP. ICO to Rs. 
222 • the wheat price : :s gone up from Rs. 
149 t0 Rs. 203, the price of jute has gone up 
o.i / from Rs. 127 to Rs. 131. After all, you 
know the rate of inflation during the last thirty 
years. However can you expect grower of jute 
really to face any other face but starvation? 
This cannot be stopped unless price incentive 
is given. But it seems that the Government is 
not prepared and it is because there are many 
friends in this Government who belong to the 
rich jute houses and, Sir, whenever we have 
asked and whenever there has been a demand 
for price parity for jut it has been frustrated on 
one ground Or another saying that there is no 
demand for jute because synthetics are coming 
up and the synthetics have completely 
acquired a monopoly in this. Sir, I went 
through the Report of a Commission during 
the British days regarding the jute in-tnd it 
made a very interesting reading. Li 30's when 
there was a demand actually for some sort of a 
parity or some rational price for jute, it was 
said: 

"Jute industry Can'not grow and it cannot 
give more money because the present 
depression is due partly to the actual 
decline in demand from the States like the 
United States. Competition is experienced 
from paper, from cotton, from other 
fibres." 

In 1936, the British Government turned down 
the demand of the jute growers on that ground 
that the market was facing depression and 
commodities like papers, etc. were coming as 
substitutes. In 1977, this Government is 
turning down the demand of the jute growers 
on this very   ground.    The whole basis is a 
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artificial basis and it is because these farmers 
do not have a lobby of their own and they 
cannot make their voice heard by the Finance 
Minister and their voice is not such that it can 
reach the ears of the Government. There are 
many lobbies which can make their voices 
heard and, therefore, they are being taken care 
of. Now, Sir, let us also look at some of the 
other things like the development of petroleum 
industry. I am happy to note that today we 
have been able to explore many areas and 
many areas have rich potentialities of oil and 
other things. But, in the North-Eastern Region, 
which at the moment of crisis stood by the 
country, in the matter of petroleum products, 
the ONGC today is slowing down production 
there and when the honourable Minister was 
asked regarding this, he said, that he did not 
have the statistics and shall have to get the 
statistics from the concerned officers. We were 
asking for a refinery in that area. Now the 
argument advanced was that because there is 
not sufficient refining capacity there, ONGC 
had been compelled to slow down their 
production of petroleum there. When we ask 
for a refinery there, we are told that there is no 
scope for a refinery and when we ask for more 
petroleum production, the answer is that there 
is no refining capacity, and therefore, pet-
roleum production has to be stepped down. 
The entire area is backward. I am not speaking 
on behalf of the North-Eastern Region alone. I 
hope that my friends coming from the 
backward regions will agree with me that there 
is a vicious circle growing and it is this: When 
you ask for an industry, you are told that there 
is no communication and there is no rail line 
worth the name and, therefore, there cannot be 
an industry. You ask for railway lines for con-
necting these areas and you will be told that 
because there is no industry there, this will be 
an unprofitable venture and they are not going 

to open a railway line here.     Today this 
vicious circle has led to the    determent of 
backward areas.      Therefore,   Sir, when this 
House has been called upon to    discuss the     
Appro-priatior   Bill, we do not mind giving or 
granting    these      moneys for    the 
development projects. But I do hope that the 
Finance Minister will    take note of the fact 
that the time is ripe for the country to      solve 
the    two dichotomies   that   have   developed   
in the  country.  One  is the     divergence that 
is growing between the rich and the  poor. 
Number  two  the  disparity which  is growing 
between some  developed  areas  and     under-
developed areas.   Unless  the  difference  
between the rich and the poor in this country is 
minimised within a short time, unless the 
dispartities are removed, I can very well say 
that the future of   the country seems to be    
bleak.      Every day we see police firings. The    
Congress Government has been criticised times 
without    number    on    account of      the      
emergency      but    I think even    in the days 
of the emergency there was no case    of    
police firing. Today   the   number   of   police 
firings probably     has       outnumbered     
even the    total       number    for    the   last 
thirty    years.      Today we    find that the    
younger    generation    has      become  
frustrated.      In   1969.70      and 1970-71   
there   was   an  effort  to  give reorientation   
to  the  political  system of this country in  the  
direction      of socialism.  But today we see 
political developments  taking   place  not      
on economic     or  ideological     considera-
tions.  Today elections are not fought on the 
basis of really ideological considerations. For 
the first time, serious caste  considerations  
have  been      injected  to the body politic of     
India. And   I   am   speaking  from    my  own 
experience  during the last      election that  
States which were totally    free from  caste 
bias,  caste  considerations, are now in this 
whirlpool which      is taking this country down 
and    down and backward  and backward. 
Therefore,   Sir,  while  participating  in   this 
debate I hope that the hon.  Finance 
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Sinister will take note of some of he feelings 
that I have expressed in he right spirit and 
will take suit-ble steps f0T removing regional 
dis-iartities of this country and bridge he 
disparities between the rich and he poor. The 
younger generation is ilready losing 
confidence in the en-;ire system of 
Parliamentary democracy itself, because we 
talk of one hing and do another thing. De talk 
of >ne thing and do something else. Unless 
sincerety is shown by the present 
Government, unless the present squabbles are 
put an end to, the future of this country is in 
jeopardy. I do hope that the hon. Finance 
Minister will take note of the feelings of the 
younger generation and also of the feelings 
which are agitating the minds of the people at 
large. 

I thank you once more for giving me this 
opportunity. 

SHRI PILOO MODY (Gujarat); Mr. 
Deputy Chairman, Sir, to begin with, I would 
like to thank the Finance Minister for having 
given me this opportunity, after eleven years, 
to support an Appropriation Bill for the first 
time in my life. It is a great occasion when one 
gets up and says: I support something and I 
welcome what has been given by the people to 
the Government to run it more efficiently. 

Sir, I also welcome the speeches 
that have preceded me, be 
cause I feel that at least we have 
managed to restore what was taken 
away from us during the emergency. 
I welcome every bit of what my hon. 
friend, Shri Shrikant Verma, said. 
He asked us to accept what was 
good. Unfortunately, he did not en 
umerate what was good, except what 
he called the 20-point programme, 
and      I    regret    to      say  that I 
never read it and I cannot accept it. However, 
the fact that he asked us to accept it and to 
rededicate ourselves is itself a great 
improvement, because during the emergency 
we were asked to accept everything, and now 
we have 

come round to the point that WQ may-accept  
only the good.  Another  great thing which    I 
think Shri    Shrikant Verma has understood is 
that as    a result of the happenings in March, 
1977 it is now perfectly all right for him to get 
up and say whatever he likes not   only   about  
Mr.   H  .   M.   Patel's daughter  but     to  say  
whatever    he likes about the Prime Minister's 
son, which in the last few years was   not 
possible  in   either     House  of Parliament, let 
alone outside.   This   again, is a welcome 
change.      Let him say whatever he likes to say. 
He   also said that the Ja'nata economic policy    
was wrong.    Then  he  quoted  some paper that 
comes out from Ca'cutta and calls one  of our  
fellows     one name  and another   fellow     
another     name.      I never understood what 
made him say that it was wro'ng because I can 
quote-him statistics    that    in 30    years    of 
Congress  rule the standard of  living in  urban  
areas  has  gone  up  by  400 to 500 per cent 
whereas the standard I     of living in  the rural 
areas covering (     80 per cent of this country 
went down by   3.2  per  cent.    If   this  is  not  
the most  severe indictment    of  Congress 
economic policies  during  the  last  30 years, j 
fail  to understand what will make  these people 
wake up  to    the fact that we have been 
conducting  a lopsided economy for 30 years 
because our  policies were wrong and  moved in 
the same direction. Now, for many ma'ny years 
t0  ccsne,  we  intend    to divert resources from 
the ugly sectors in which they have been 
ploughed all these ^ears and to take them back 
to where the people in the country live, that is, 
the rural areas of this country. I   congratulate   
the   Government   that within  one  month  of  
having     taken office they raised the 
agricultural allotment from 20 per cent to 30 per 
cent. I further congratulate  them for having 
taken it up from  30 per cent to 42 per cent in 
this Budget.      I think in  that  least   even my 
hon.     friend, Prof.   Ranga   will   have   no   
objection. 

Now I come t0 my dear friend Mr. 
Goswami. Mr. Goswami should have made 
his speech two years ag° and he 
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would   have   crowned   himself    with glory   
(Interruption).  True.  Mr.   Go- 
swami has been    making     the same 
speech year after year  thinking  that atleast 
somebody will hear him now. 
He says that there    inflation in this country.    
If I may quote a few    fig 
ures,   during   the      last   year   of   the 
emergency,   the  prices   went   up      by 14.5 
percent.   I think they have gone 
up by 5 per cent this year.    He can check that 
with any authority.     (In 
terruptions)    This is something which he can 
check    from    any    authority. 
If    the    testing    of    these    figures makes it 
necessary for   him   to    go to    the    market,    
then    let    us    not discuss   any   figures at all-   
After all, I may go to the market and have an 
experience which is not too good. You 
may go to the market and find anof 
experience.   Unless you can positively 
say that somebody is cheating on th figures, 
there is no point in disputing the fact that there 
has been practically no  inflation  this  year,     
economically speaking.   Then      my      friend.     
Mr. Goswami, said     that during this one     
year the rich are getting richer.    All these 
thirty years, the rich are beccnn- iag poorer? 
Look at me and tell me if       
I have grown    less fat or    more fat-       
(Interruptions)  

SHRI BHUPESH GUPTA (West Bengal): 
My complaint is that vou are stagnating. 

SHRI PILOO MODY; Then my frisnd 
referred t0 regional imbalances. Sir, is it possible 
that all these regio'nal imbalances have been 
created in 14 months? It has been going 0n for 30 
years and for 30 years these regional imbalances 
have been goi'ng on for which the Congress 
never had any policy except for a few slogans. If 
only Mr. Goswami had given us greater strength 
in those days, perhaps we could have, eve":! in 
the past, compelled tha Congress Government to 
change its policies. It was not possible to change 
their policies, and therefore we had to change the 
Government. Sir, T assure you that wl the   
agricultural     allocation  that  has      ' 

go'ne into the rural areas, the factor of 
regional imbalances will be corrected a,s fast 
as possible. Whether it happens in the future 
or not is still to  be seen. 

DR. RAFIQ ZAKARIA (Maharashtra): On 
a point of order, Sir- I think the hon. Member 
is being unfair to the Finance Minister. He is 
covering all the points and nothing will be left 
the Finance Minister. 

SHRI PILOO MODY: Mr. Zakaria has 
never learnt that in politics one should help 
one's colleagues. 
One last recommendation to my friend at the 
back and that is, he complained the jute was 
being treated in a stepmotherly fashion 
because there was no lobby. I would 
appreciate the manner in which he has raised 
that because I believe in the creation of 
lobbies and j, therefore, recommend to Mr. 
Goswami that he should create a jute lobby 
so that the jute growers in future do not suffer 
the fete °f others. And, therefore, instead of -
ling his time over here, perhaps, liould better 
devote more time to 
creating   a  jute   lobby.   But,   Sir ______  

SHRI DINESH GOSWAMI; I do not 
believe in creating lobbies. 

SHRI PILOO MODY; He just wants to 
bemoan the fact that the lobby does •not 
exist but he does not want to do anything 
constructive about it. I cannot help it. After 
all, he has beer, m the Congress for so many 
years. Can I take that away from him? 
Sir, what is the main thrust? And this is 
what I would like to  say.    I am very    
very happy   that this mis-directic'n of 
resources has finally come to an end.    All 
these vears^ we have been operating two 
economies in this country—one     is  what  
I  call  a     30 cent economy which wag  an 
ur-fairly sophisticated economy and 
another  is  the  doddering     backward 
economy  which  was our  agricultural 
econcmy.    In    the aMocatis,-,    of    re-
sources between these two economies, have    
been    vast    distortions —distortions    
which have   led to the 
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figures I  have     just quotes  in     the standard  
of living  between  people  in the  urban areas    
and people    in    the rural  areas.    Now,  for 
the first  time money is available in the rural 
areas. But, Sir, I have a certain fear which, I 
think, I will not be honest to vny-self if I do 
'not state at the moment. When such    large    
amounts are    redirected  in  a  particular  
direction,  it requires at the other end   a 
receptacle which will not only catch and accept 
these vaste amounts of money but also he  able 
to use them more fruitfully. In that, Sir, it is 
our cherished desire that  they  should bring  
about  decentralisation.    In my opinion, t0 use 
the money wisely at the end point, decen-
tralisation   is   absolutely   essential.    I don't 
think we will ever develop this country  unless  
we  are  prepared    to decentra]ise  the  
economy   and  allow people at the village     
level, at    the tehsil level, not only to decide 
what they want but also to have the funds and 
the expertise readily available to be able to 
bring it about. 

Sir, I have in my small way worked 
out a scheme of decentralisation which 
I would like to put before you. I 
feel, Sir, that a great deal of 
money which is pent as a result 
of centralised planning goes trickl 
ing out in a leaky pipeline from 
the treasury through the Planning 
Commissfijon     into       the Central 
Secretariat and down the line t0 the State 
Secretariats and finally by the time it arrives at 
the tehsil, it is a little trickle, something like 
Rs. 25,000 to Rs. 50,000. 

And the first resolution that the panchayat 
passes is: Let us have a jeep. So, there goes 
your Rs. 25,000 for that year. And the next 
year, the resoluton is: Let us have a Panchayat 
ghar. There goes the amount for the next year, 
and no amount is spent on development. 
Therefore, Sir, I would very much like to see 
that we decentralise all the way down, not the 
way development, contouring, bundhing 
Sheikh  Abdullah would like through 

State autonomy, because State autonomy means 
merely taking power from Delhi and taking it to 
the State headquarters, and they will sit in the 
State headquarters with this power with the same 
degree 0f possessiveness as has been going on in    
Delhi for the    last so   many   years.   And,   
therefore,    I would like to see complete 
decentralisation.   We want to take the power 
and  take  it  all  the way down from Delhi to the 
State capital, then to the district   headquarters   
and  from    the district headquaters to the taluk   
and the   block   level   including   the  gram 
panchayats.    Sir, I know that nobody likes to 
give up power because power is  an  intoxicating  
thing.   But  unless we  are  prepared  to  do  that,  
I  don't think the rural  development in  this 
country will go on.    It is my cherished dreem   
that  India  should  first     turn into a  prosperous  
rural     community before it tui'.is into a great 
industrial nation.    In  order   to   do  that,   Sir,  
it would be necessary    to take a   Joint 
Secretary  out  of  the  Secretariat    at Delhi and 
send him back to   the district,    where    he will    
be  a    special Development Officer.   It is 
necessary, Sir, to pick a Deputy Secretary    out 
of the  Central Secretariat in     Delhi and send 
him to the block level, where he  will  be  a  
person  responsible for executing  and   spending  
the   moneys made    available    t0  him    from     
the Centre.   Sir, there are about 350 districts and 
you will have to turn 350 non-productive  Joint  
Secretaries  into productive members of society. 
Here, in Delhi, all they do is to say 'no' ten times 
a  day to  anything that is put up to them.    Over 
fhere they will be responsible for      bringing 
about    the development of this country, turning 
them from non-productive to productive    
members    of    society.   I would like   to    take    
5,500    Deputy    Secretaries    out    of    the    
Secretariats    at Delhi and the Various State 
capitals and  send  them  down to     the  block 
level, with a bank account of say   a crore   of   
rupees,   which   the   Finance Minister may be 
generous e«ough   to give,  but I am prepared  to  
take    a little  less,   for   every  block   of     this 
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Secretary at the block level should thereafter 
be allowed to spend that in consultation with 
all the people within that block. Sir, if you 
look at a block of this country, you would see 
that it would cover about 50,000 voters; 
25,000 men and 25,000 women. It is not 
difficult to find out and identify the projects 
which have been hanging fire for decades and 
decades and whose completion would bring 
them happiness this year, the next year and 
the year after. 

Sir,   I  have  visited    thousands    of 
villages in this country and I can give you a 
few simple examples to indicate the sort of 
development that is necessary.   If you go to 
these villages, you will see  that most of their  
demands fall into a few general categories, 
some want    approach    roads,    some    want 
schools, some want medical facilities, some 
want health facilities, some want mobile  
dispensaries,  some  want  land development  
contouring   ,   bundhing,    terracing, some 
want water   cosserva-tion,   some   want   
irrigation   facilities, some  want   
afforestation,   and  so   on. These    are    the    
common    demands of    the     common     
people     of     our country.    And,    wherever    
they    go, the     answer     is      no      money.    
Sir there is a village on the banks of the Mahi 
river.   There is plenty of water in that river 
but not a drop in   the village.    What   is   
required  is   an   oil engine and a  150 feet of 
pipe.   You just pump the water and the needy 
farmers will irrigate their fields. The cost  of 
the project is Rs.  60,000 but    | the 
Government has no money. You go   to  the   
'next   village.   The   village tank is dry. There 
is a seasonal nullah which   comes   up.    You   
divert      the nullah through a canal into the 
lake. Cost of project is Rs. 1 lakh but the 
Government has no money.   You   go to   the   
third   village.    It   requires     a bundh.   Cost 
of project is Rs. 2£ lakhs, but the Government 
has    no money. Go  to  village  after village  
but    the    | Government  has  no  money  for  
any-    I thing that is worthwhile and vet we    
I 

know, Sir. that thousands and thousands of 
crores of rupees are being spent here. Mr. H. 
M. Patel just now told us that something like 
Rs. 7,000 crores or 40 per cent of the budget 
is being spent 0n, what is known as> 
administrative expenditure. 

Sir, it is 'not that these people do not know 
how to administer but they have to be given 
different jobs to administer. And, when I say 
that I want to take all these Joint Secretaries 
and Deputy Secretaries out of the Secretariats 
and send them into rural areas, I want to 
mitigate any hardships that may be caused to 
them. Most of them are anxious about their 
children and the schooling of their children. 
Sir, I would recommend to the Finance 
Minister to spend a crore of rupees or two, 
open Sainik schools and even give free 
education to their children in these schools 
when they are sent to rural areas so that their 
immediate problems will be mitigated. 

Sir, this has to be done and it is only then 
and after the money is made available to them 
that they will have meetings of panchayats and 
sabhas like this and they will get together and 
scme will say that we want more approach 
roads and some will say that we want more 
schools, and whatever it is, and let us have this 
first and let us have that later. There will be 
some conflict als0 and out of that conflict will 
come the understanding and out of that 
understanding will come the participation. And 
once you get participation going, you will find 
the creative energies of our people being 
utilised in the manner that you have not even 
imagined. This is what we have been meaning 
when we say that we want participation of the 
people in the development process, that we 
want participation of the people in the 
planning process and that we want 
participation of the people in taking decisions 
which are best for themselves. And * sav this 
because I feel that it is only then that the 
people will  understand  the  full  impact     of 
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what is democracy and what is self-
government.   This is what    Gandhiji had  in  
mind  when  he recommended panchayat  raj,  
local  self-government. This is what ha 
wanted. But instead of giving the people local 
self-govern-meftt, the    power-greedy    
politicians took all the power away and all of it 
was brought to Delhi by Mrs. Gandhi and 
accumulated here, with her sitting on top of it 
not knowing how to dissipate   and  disabuse    
herself  of  that power.   And, therefore, I say, 
Sir, that with  development  that  has  gone  on, 
there must be decentralisation. With. out 
decentralisation, there will be no development. 
It is no use sayhig that we have allocated Rs. 
6,000 crores for this or Rs.  7,000 crores for 
that and this year we are  spending Rs.  2,000 
crores more.     Unless we can get all that  
effort    down    and involve    the people in 
that process    of    development.   Only then 
they will be able to see this development.   I 
am not saying that the scheme is perfect.     
There is likely    to    be    corruption;    there   
is likely to be   some  stealing.   But      1 
assure you, Sir, that whatever corruption   or   
stealing  takes   place,   will  be less than what 
corruption and stealing takes      place now.      
An  identifiable Sarpanch will be  living    next 
door; the Development Officer will be living 
next door; the Bank Manager will also be 
living next door.   You can always go   and  
catch   their   ears.   The   poor villager  can 
always approach    them and if there is any 
difficulty, he can go  to  the  district  
headquarter     and catch  the  Development  
Officer,    and tell them  about what  sort of 
officer he has sent to his village.   You can go  
to   the   State   capital.      But  it  is too  
difficult     to  come   to  Delhi  and catch 
either Mr. Patel's ears or    Mr. Morarji Desai's 
ears.   Sir, for    about ten years,    i  tried    to      
catch Mrs. Indira    Gandhi's  ears.      I  did      
not succeed.    How are these poor people 
going to succeed in catching the ears of   
people  who   do   not   perform    in their 
service?      And, therefore,    Sir, while     
supporting,     accepting     and acclaiming the 
Appropriation  (No. 3) 

 

Bill, 1978, I would strongly recom-mend to 
the Finance Minister and his colleagues in the 
Cabinet that they should think very seriously 
about decentralisation. I am glad fa. that 
respect that they have appointed the Asoka 
Mehta Committee to go into these matters 
and I, Sir, look forward to an opportunity of 
being able to give evidence before that 
Committee myself. 1 thank you for allowing 
me to speak. 

 

[The     Vice-chairman     (Shri     syed 
Nizam-ud.Din)   in the  Chair]. 
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THE    VICE-CHAIRMAN (SHRI 

SYED NIZAM-UD-DIN): Mr. Kader. shah. 
SHRI M. KADERSHAH (Tamil Nadu): 

Sir, I wanted to speak tomorrow. 
THE    VICE-CHAIRMAN (SHRI 

SYED NIZAM-UD-DIN): Shri Vaish-
ampayen. 

SHRI S. K. VAISHAMPAYEN 
(Maharashtra): Mr. Vice-chairman, Sir, during 
the debate on the Budget proposals I did not 
participate and, therefore, I am expressing 
some of my views on the Budget proposals as 
well as the Appropriation Bill presented here 
by the Finance Minister. 

Sir, this year's Budget, though it is the 
second of the new Government, I would call 
it the first because this is the first Budget 
which has been prepared on the basis of the 
thinking that the Janata Government has 
formulated and, therefore, this Budget reflects 
the thinking of the new Government. This 
Budget is important from another point of 
view. Very soon we will be having a 
discussion in this House on the sixth Five-
Year Plan. 

In the various facets of the Budget, 
resource mobilization occupies a very vital 
position and unless this resource mobilization 
is attended to properly, there is no possibility 
of undertaking developmental programmes. 
What we see in the country is that today 
taxation both at the Central level as well as 
the State level has reached its highest point 
and there is, at present at least, no possibility 
of more resource mobilization as such and 
thus we see the spectacle of the Central 
Government coming with a deficit Budget 
because it has to undertake developmental 
activities and also a number of State 
Governments coming with deficit Budgets. 
Therefore, now a time has come when the 
Government must try to find new avenues. 

One such avenue, according to my opinion, 
was suggested by the Raj Committee which 
has submitted its Report in 1972. According 
to this Committee, agriculture today is one 
sector where the taxes on income accrued 
from that particular sector are meagre. Out of 
the total taxes collected on agriculture—the 
figure is  given     by  the  Raj     Committee-' 
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of Rs. 136 crores, taxes on in 
come and wealth from agriculture 
is only eight per cent. That is, out 
of the total taxes that we collect 
from the agricultural sector, taxes on 
income and wealth accrued from 
agriculture is only eight per cent. 
Therefore, the Raj Committee had 
suggested that there is vast scope for 
collecting more revenue from this 
particular sector and it has proposed 
in one of its recommendations that 
taxes on agricultural holdings should 
be brought into effect. If it is 
brought into effect, it will give you 
a revenue of Rs. 200 crores per 
annum. And this will add to the 
cesources of both the States as well 
as the   Central   Government. Dr. 
Boothalingam, who is the Director of the 
National Council of Applied Economic 
Research, has called this particular proposal 
of agricultural holding tax as sensible and 
sound. But he says—I quote: "Given political 
support, it is well within the capacity of our 
administration to implement it.' So this is the 
expert view of Dr. Boothalingam, the Director 
of the National Council of Applied Economic 
Research. Therefore, this Government, if it 
has to follow its own development 
programme, must raise resources from this 
particular avenue, of taxing the income and 
wealth that has accrued from the sector of 
agriculture as such. 

Then, Sir, there is another area where 
resource mobilisation is possible; and that is 
an area which I will call as an internal area of 
the Government itself. We give loans to the 
agriculturists for inputs through co-operative 
banks, nationalised banks and other banks. If 
you look into the loans that have accumulated 
and the recovery that is there, it will be found 
astounding. I have not got the figures for all 
the States, but I have got the figures for 
Maharashtra. In Maharashtra, the recovery of 
loans given to the agriculturists towards in-
puts in agriculture stands at Rs. 319 crores. 
And you will be surprised to know that these 
outstandings are 

increasing every year. Maharashtra has 
registered an increase of 36 per cent over what 
stood as recovery in 1972. And this 
recovery—this is a very important point—is 
from well-to-do persons among the agricul-
turist's, who can afford to give back the loans 
instalments. If this is the state of affairs in one 
State with regard to the question of recovery 
of loans for inputs in agriculture, what it must 
Toe for all the States, one can imagine. I 
would, therefore, suggest that the Government 
must keep a firm foot on any more advances 
to the States through different banks, till these 
outstanding ones have been cleared. This will 
bring in more revenue and sort of revolving 
fund for these developmental activities will be 
established. 

Then, Sir, the Budget emphasises three 
objectives. As I said, the first objective of the 
economic policy of the Janata Government is 
agricultural development. They want to give 
more emphasis on that. Therefore, they have 
more outlays for irrigation and for giving 
inputs to the agriculturists. The,n the second 
objective is rural industrialisation, about which 
we discussed in this House a few days back. 
And the third objective is to give employment 
to any person who is able to work. Various 
measures have been proposed in that direction, 
but it is my firm view that if these objectives 
are to succeed, land reforms and distribution of 
surplus land is one such measure which should 
be attended to. With regard to the ; importance 
of this measure. I need not take the time of the 
House. The World Bank in its study report has 
supported this measure. The report goes on to 
say—and I quote: "Land reform is another 
major factor in improving the life of poor in 
the rural areas." So the World Bank is giving 
so much importance to land reforms. They say 
that having land reforms and giving land to 
those who have no land, making them stand on 
their own legs, producing from that particular 
land, will help the rural poor.      nr.  Raj,  an  
economist,       an 
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expert, has said in one of the conferences that 
in the g'iven conditions of our country 
possessing even a small piece of land is 
important". It is a security against 
unemployment in the rural areas. So, if the 
objective of the present Government is to see 
that agricultural development takes place, 
rural industrialisation is there and employment 
is given in the rural areas, then this is one of 
the measures to which enough attention has to 
be given. In the past as you know, there have 
been certain steps which have been taken. 
They need to be consolidated now. 

As  a  result  of the  various     steps that 
were taken previously,  we  find that 35.85 
lakh hectares have      been declared   as   
surplus,   but   the   implementation which 
should follow after this is very low.     The land 
has been declared surplus to the tune of 35.85 
lakh hectares in the    whole country, but  the  
implementation  being     slow what we find is 
that the land which has been taken possession 
of by the Government is half of it that is, 19.32 
lakh hectares and that the land that has been 
actually  distributed is only 11.74 lakh 
hectares, that is, only one-third.      During the  
last five    to six years the  implementation     
has  been so slow that only one-third of the 
land that has been declared    surplus has been  
distributed  to  the     landless.  I think,  this  
situation     should   change and the 
Government must immediately apply its misd.  
It must also urge upon the  State  Governments  
to  see that whatever land that has been de-
clared surplus should be taken    possession of 
and distributed forthwith to the needy and the 
landless. That will help attainment of the sole 
objective of the Government that is there    in 
the Budget proposals as such. But, to my 
knowledge, there are attempts on the part of 
some State Governments to reverse this  
particular  process.   I have information  about  
the  Gujarat Government. The Gujarat 
Government wants to raise the ceiling which is 
already there and as a result of which the raised  
ceiling  would  be  applied 

to the land declared surplus. I think, this 
should not be allowed by the Central 
Government, if at all it wants its objective to 
be fulfilled. 

Now I will turn to a very vital subject, a 
very vital subject of my own interest also, 
which,has been referred to by my hon. friend, 
Shri Goswami. What is going to be the 
strategy and the policy for developing the 
under-developed areas of the country? Today, 
Sir, we have according to the statistics given 
by the Planning Commission, 60 per cent of 
the areas of our whole country and 55 per cent 
of the population of the people living in our 
country in the under-developed areas. They 
may be in the tribal areas; they may be in the 
hill areas; they may be in areas like the eastern 
U.P., Bundel-khand and Marathwada; they 
may be in the chronically drought prone areas. 
Altogether we have 60 per cent of the areas 
which is underdeveloped and 55 per cent of 
the people living in this particular area. So, 
the question of developing these under-
developed areas needs serious attention. There 
should not be any ridicule about the 
backwardness of the people as such. I felt 
when a Member referred to, in a manner 
which he should not have done, the 
backwardness of the people and the 
backwardness of certain areas. 

It is almost one year back, Sir, that I had 
moved in this House a Private Member's 
Resolution on this very subject and demanded 
appointment of a committee to go into the 
whole problem in its entirety. Unfortunately, 
the discussions on that resolution were 
inconclusive. Since then I have made this 
subject a subject of my own interest. I am not 
only reading a lot of material given by the 
Planning Commission, the Estimates 
Committee, the States Committees and other 
Committees, but I am making field visits also. 
I have recently visited the most backward    
tribal        areas    in      the 
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Chandrapur   District.       What   I     saw there 
is really heart-rending.    I saw my own 
countrymen living in    subhuman conditions.      
Therefore,    I am more than convinced that the 
line on which the  Planning  Commission  has 
been working up till now, should not be diluted 
for anything; there should not be  dilution of 
the  line that the Planning  Commission has 
taken     for the development     of the    
backward areas  in  the country:  on  the     
other hand, these concepts which have been 
evolved and      the      strategies    that have 
been pursued up till now should be further 
enlarged and strengthened. And if this is not 
done, I do not know what is going to happen to 
the     fate of the people who are living in these 
under-developed areas.    But what    I find 
from the thinking of the     Government  on  
development  is  that  the approaches   that   the   
new      Government has are approaches of 
diffusion —making  everything  general.  
Where are the backward    areas?      What is 
backwardness?  All     are      backward areas. 
This is an approach of diffusion. I am afraid 
that if this is going to be the approach of the 
new Government an approach of diffusion then 
the concepts of underdeveloped areas, giving 
them a certain weightage in their development 
and bringing them on par with the other     
developed      regions through the method  of      
accelerated development, may    be relegated     
to the background. I am afraid this will happen. 
Therefore, it is time to point out that this should 
not be done, and it should be  seen by the      
Government that they continue the line and 
direction  the  Planning     Commission has set 
for itself up to   now. 

Lastly, I would like to Say something about the 
field of education. The Ministry of Education is 
thinking of making some changes in the 
educational  pattern.    Up  to  now  we 

have been told that the pattern      of 10-)-2-)-3 
will be there.     Though    at present I am not 
very much associa ted with the field of 
education, still I keep reading about it.      I was 
as sociated with it some years ago. This 10-j-2-
|-3   pattern was evolved after a great deal of 
exercise. And it is just being implemented. Now 
I hear that there is talk of having a new pattern 
—8-f-4-j_3 or something   like that.   I will not 
go into the merits of either 10-f2+3 or     8+4+3.     
But  constant changes have been there in the pat 
tern.  Therefore,  I     plead with      the 
Education   Minister   that   he      should 
not now think of constant    changes. Let there 
be consolidation of    what ever we have. It may 
be right, it may be wrong.    Let    us    learn 
from that. If we have gone     wrong,  we      
will learn later.  But let us now    consoli 
date what we have decided upon. So- my plea 
with the Education Minister would be that he 
shoul^ not     make constant  changes  in   the  
system      of education or in the syllabus or in 
any other  thing which  has  been    agreed 
upon.      Secondly, s0 far as  the field of  
education  is  concerned,  there  are many big 
problems. Let the Ministry of Education    apply 
itself    to    those problems. According to my 
informa tion,    according    to      whatever    in 
formation     I      could get,    today 65 million 
children of school-going    age are still out of 
school. There is     no arrangement  made  for     
opening    of schools for these 65 million 
children. Then even in the case of the other 
children,  the problem  of drop-out is a serious 
one    and it is    threatening the very system of 
education.    Sixty per cent of the students leave      
the school  before completing  even      the 
4th standard. I will    not go into    all these 
detailed figures as to how many children  enter  
the   1st  standard  and how many leave at the 
time of the matriculation examination.       
The statistics given by the Central Institute of 
Research and Training are very revealing. They 
show that if 100 children enter the school 
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at the 1st standard, only 11 reach the 
matriculation standard. This is due 
to drop-outs. There are various rea 
sons, various causes, economic causes, 
causes of poverty, reasons of school 
hours—where  we  do  not  have a 
flexible system of timings—reasons the 
syllabus itself and then the incentive that is 
necessary so far as teaching is concerned. .It 
is due to all these factors that about 60 per 
cent of our students drop out. It is a waste. 
These are problems to which we must now 
apply ourselves and we should see that this 
wastage in the field of education is removed 
and our children get good education, to make 
them really worthy of this nation, instead of 
making constant changes in the pattern, 
syllabus and so on. This is my plea to the 
Education Minister.      Thank you. 

SHRI V. GOPALSAMY (Tamil Nadu): 
Mr. Vice-Chairman, Sir, I extend my heartly 
thanks to you for giving me this opportunity 
to take part in the deliberations of this august 
House. In close pursuit of it I would like to 
appeal to you and the honourable Members of 
this House to be lenient and liberal with me 
because this happens to be my maiden speech 
s0 that this occasion shall be made a red-letter 
day in my life. On this occasion I thank my 
revered leader, Dr. Karunanidhi, and the 
DMK party to which I have the honour to 
belong, for having sent me here, to enter the 
portals of the House when our glorious leader 
Aringar Anna decorated and upheld the 
glowing traditions of this House. 

At the outset let me bring t0 the attention of 
the Government a matter of public 
importance. In my native district of 
Tirunalveli in Tamil Nadu an unknown fever 
is causing a heavy damage to human lives, 
particularly children. It is a new kind of 
epidemic and it is temporarily called bain 
fever, because the doctors are not    able to    
diagnose      it.      Many 

children have died of this virus, and this virus 
is migrating to the neighbouring districts. I 
am afraid if this is not checked, it might 
spread to the other parts of the State and also 
the country. I would suggest that the 
Government of India should confer with the 
Government of Tamil Nadu and see what 
immediate steps should be taken to put an end 
to this menace which is devouring precious 
lives of the children, the future generations of 
the country. 

While presenting this year's Budget our 
honourable Finance Minister has stated like 
this; 

"Honourable    Members    will    be 
pleased to note that  the wholesale 

price    index today is    lower than 
the level inherited by us from the 

previous   Government." 

If am not to be accused of creating a price 
psychosis, let me point out that this is not true. 
According to the official figures the wholesale 
price index on 21st January, 1978 was 2.3 per 
cent above the previous year's level. This 2.3 
per cent increase may look marginal, but it has 
burdened the common man in sensitive 
areas— the toiling worker in the factory, the 
peasant labouring in the fields, and the average 
man in the street. This year's Budget has made 
a provision of Rs. 456 crores for subsidy 
payable t0 the Food Corporation of India. That 
is, on food alone we are giving a subsidy of 
Rs. 456 crores. Let us see how this subsidy is 
utilized. For a quintal of what the subsidy 
given is Rs. 23.39 p. whereas for a quintal of 
rice the subsidy given is Rs. 0.04 p. I do not 
know why rice and the paddy growers, should 
be discriminated against and I do not know the 
reason for this step-motherly treatment. This 
kind of discrimination does not stop with this 
alone. While fixing the price of levy sugar, the 
interests of Tamil Nadu, Andhra Pradesh   and  
Karnataka   Zones   have 



 

been completely neglected. In a federal 
country like ours this type of preferential 
treatment to some and step-motherly 
treatment to others will create tensions. So, it 
is the foremost duty 0f the Government at the 
Centre t0 be a centre of justice, not to be a 
lopsided Centre. 

I went through the Report of the Ministry 
of Finance and I was shocked to find the zeal 
and speed with which Hindi is being 
introduced in the administration. I would like 
to bring to the attention of this House what I 
find on page 170 of the report on  the 
Department  of  Expenditure. 

"The entire work of six sections of the 
Department is being done in Hindi in 
Devnagari script and about 60 officers at 
various levels of administration are 
transacting their work relating to these sec-
tions through the medium of Hindi." 

But they have not specified what those six 
sections are that are transacting their business 
only in Hindi. Our honourable Prime Minister 
and others have repeatedly assured that Hindi 
will not be imposed on us. But what does this 
mean here? Doe3 it not mean imposition? 
Does it not place the non-Hindi knowing peo-
ple at a disadvantage position against the 
people of Hindi-speaking north India? Does it 
not amount to injustice? 

Let us see the position of the Bureau of 
Public Enterprises. About 45 files have been 
identified as wholly Hindi noting and drafting 
files and some officers have started writing 
routine notes in Hindi on files. I think the 
present Janata Government, which has 
restored freedom and democracy, has 
forgotten to restore bilingualism Or has given 
the go-by to bilimj'wlMir 

I can give another illustration. The situation 
in the public sector undertakings is described 
on page 213 of this report. "There are two 
magazines published by the Bureau of Public 
Enterprises, namely, LOK UDYOG (monthly) 
and NEW RECORD (fortnightly). LOK 
UDYOG contains technical articles on the 
working and problems of public enterprises. 
To begin with, Hindi rendering of the editorial 
was introduced in the magazine." Because it 
contains technical articles and it is difficult to 
translate these into Hindi and so they want to 
put the stamps at linguistic arrogance by 
publishing the Hindi editorial. 

What is the situation in the public sector 
undertakings? It is all Hindi posts. "Keeping 
in view the progressive increase in the use of 
Hindi, the strength of Hindi typists is 
proposed to be augmented and more indents 
for Hindi typewriters are being placed. To 
keep pace with the increase in Hindi typing 
work, additional Hindi typists are being 
posted in Hindi II section of the CBEC as a 
first step towards creating a separate Hindi 
typing pool. Consequent to the increase in the 
translation work, the existing staff strength 
has been reviewed and a proposal for 
augmentation thereof is separately under 
consideration." 

This may be an elevating situation for the 
Hindi speaking people. But it is a very 
humilitating situation for the non-Hindi 
speaking people. The Prime Minister said that 
within ten years the unemployment problem 
will be solved. In this way, I think you can 
solve the unemployment problem of the Hindi 
educated people even earlier. But it is a 
humiliating situation for us. 

I want to bring to the attention of this 
House another matter. A South Indian has 
written in The Statesman about the situation 
in New Delhi. He says, it is difficult to get 
telegraph forms, money order forms or 
income-tax return forms except in Hindi. 
Elec-{<0*My   water and home tax bills are 
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received in Hindi in New Delhi. Sir, New 
Delhi, is the federal Centre and therefore it 
should be common to all citizens. But one 
sees °nly Hindi chauvinism here and unless 
this is stopped, I am afraid it will do great 
damage to the unity and integrity of the 
nation. 

Let us have a look at the publie sector 
banks and see how they or the Reserve Bank 
of India function. The sign boards, counter 
boards, name plates and the badges for the 
staff have been bilingualised. Forms, espe-
cially agricultural loans forms and other 
standard forms of public use have been  
printed in  bilingual forms. 

Sir, in a remote village in a corner of India 
in Tamil Nadu, a public sector bank carries a 
board in Hindi and English and another 
notice is displayed also alongside, to the 
effect: "We entertain forms filled in Hindi." 
They seem to think that right from the Hi-
malayas to Cape Comorin everybody knows 
Hindi and wants to transact work in Hindi 
alone. 

No. That is not going to be the case. If 
you think so, I am afraid, you   are living in 
a  fools paradise.  I "will go further and say 
that you are going to awaken the sleeping 
tiger and    that is a dangerous situation  If 
you impose Hindi like this, the integration 
of this country    would be in    jeopardy. 
Our   Prime  Minister  is  very  keen  to link 
the  Ganges and  the Cauvery rivers.   I  
wholeheartedly  welcome   that measures. 
But there is something much more important 
than that at this moment and it is to achieve 
a harmonious linking of the minds    and 
hearts    of the people living in the plains of 
the Ganges and the Cauvery.  You cannot 
achieve  this  harmonious    linking     of 
hearts as long as you continue to impose 
Hindi  on the other people.    Sir, the attitude 
of  the Central    Government,  whether 
ruled by the Congress or by the Janata,  
towards this burning problem which has 
been hanging fire over the last three 
decades, is not only astonishing,  but also    
alarming. This menacing development has 
posed 

a  great  and immediate threat  to the 

unity of the country and to the integration of 
this country. I would assert that it is only by 
putting and end to this domination and 
imposition of Hindi you can avert balkanisa-
tion, and you can reinforce the unity of the 
country and you can achieve real integration 
of the great nation. But it seems that the 
rulers of this country seem to close their eye^ 
to the realities of the situation. 

Sir, our honourable Finance Minister has said 
that the Constitution will not be amended to 
create a new type of  financial  relationship  
between  the Centre and the States. Sir, it is 
very unfortunate    that    the      honourable 
Prime Minister also said so the other day, while 
intervening in the debate on the demand for a 
dialogue on Centre-State relations. There was'a 
time when only the DMK was raising the 
autonomy issue. Our party President, Mr. 
Karunanidhi, convened a conference on State 
autonomy in 1970 itself and if I remember 
right, the mover of that resolution also 
participated in that meeting. But now, Sir, we 
are Hearing such voices from West Bengal, 
from Punjab, Jammu and Kashmir, Andhra 
Pradesh,     Karnataka,  etc.  and irrespective  of     
their party    affiliations, many Chief Ministers 
are clamouring for State autonomy. Why, Sir?    
Like socialism, it has become a solgan for 
many political parties. It has become a slogan 
of many Chief Ministers and, above all, it has 
become a slogan  of the      people.      Let     us  
have     faith in the people and let us take it as a 
challenge and let us embark upon this now 
experiment. If the aspirations of the people    
are not    fulfilled, I am afraid, Sir, you would 
be treading on dangerous grounds. If we close    
our eyes    to the realities of the situation and  
to the compulsions of time, we would  be  
behaving  like  the  ostrich, burying our heads 
beneath the sands of imaginary fears. Let us not 
fail to see the writing on the wall. Here, Sir, I 
would like to repeat what no less a      person     
that    the honourable    Pre-     sident of this 
hation,    Shri    Neelam Sanjeeva  Reddy,  has  
stated  on     the subject: 
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''India is a big country. If you try to centralise 
everything from Delhi, it is not possible for 
long. It can only lead to a break-up of the fe-
deral structure. But it must be a little more 
flexible. Otherwise^ in the coming ten to twenty 
years, we won't be here; 'danger is bound to 
overtake us." 
Sir, the godfather of the Janata Party, Shri 
Jayaprakash Narayan, has    also said the same 
thing and is visualising the same fate for this 
nation. So, let us discuss it; let us consider it. 
After all, we have experimented with this semi-
unitary set-up for the last thirty years or so. But 
what have we achieved?   The  States  have  
become     nonentities.   Unsatisfactory 
devolution of powers has created an ill-fed 
economy and  rural indebtedness  has  increased 
and the indebtedness of the States to the  Centre 
has  become  a permanent phenomenon. So, 
why not we make the Constitution really 
federal in character  and  wait for  the  result  in    
the years or so? 

Before I conclude, Sir, may I remind you of 
one of the greatest characters in English 
literature, Casabianca. Ca-sabianca though a 
boy, he held to his post with such great 
determination that even to this day the world 
bows in reverence. With the same courage and 
conviction, we hundreds of ranks and files of 
the D.M.K. Party, have vowed to dedicate our-
selves, to sacrifice all that we have, to fulfill 
the behest of our beloved leader, Mr. 
Karunanidhi, to oppose this kind of Hindi 
imperialism to attain State autonomy and serve 
our motherland. 

Thank you sir. 
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SHRI      SURENDRA      MOHANTY 
(Orissa):   By you. 

SHRI SULTAN SINGH: By the Janata 
Party because you are in power. You are 
responsible for everything. We are not in 
power. We are not   responsible   for   
everything. 

SHRI SURENDRA MOHANTY: By 
you. 

SHRI SULTAN SINGH: ItTs you who 
are misleading the people. It is your 
Government which is misleading the 
people. 



227 Appropriation [ RAJYA SABHA ]                (No. 3) Bill, 1978          228  
 

5 P.M. 
Shri G. LAKSHMANAN (Tamil 

Nadu): Sir,. I want to raise a 
point    of  order. Sir,    when    Mr. 
Sultan Singh belonged to the ruling party, and 
when I had the occasion to condemn the 
Government for introduction of emergency, he 
was the person, the hon. Member sitting here 
and saying that whatever his Government did, 
was good. How does he criticise this 
Government now? Same Mr. Sultan singh is 
now criticising the Janata Government. (Inter-
ruption). 

THE VICE-CHAIRMAN (SHRI SYED 
NIZAM-UD-DIN: ""Please take your seat. 

You have made your point. 
SHRI ARVIND     GANESH     KUL-

KARNI   (Maharashtra):   I  want     to know  
from  Mr.  Sultan  Singh—he  is my    

colleague— can    understand Mr.   Sultan   
Singh's  views   on   emergency and on the 
law and order situation; we also in this 
country have noticed  that after the advent of 
the Janata   Government;   lawlessness   has 
increased and no other proof is requir- 

ed; we know that. But I would request Mr. 
Sultan STnglTOt to cTehlgrate the judiciary. 
Sir, in his speech, he is denigrating the 
judiciary. That is noa of our job...   
(Interruptions). 

SHRI SULTAN SINGH: I am not 
denigrating; the Janata Government is 
denigrating the judiciary. 

SHRI ARVIND GANESH KULKARNI: 
Sir, judiciary is a gift to this country under 
""the Constitution and no Member of 
Parliament, or even the Government, should 
denigrate the judiciary. What happens in the 
Shah Commission etc., is the problem between 
the accused and the Shah Commission. 
Whether that quarrel was started by the Janata 
Party goondas or by the Indira Congress 
goondas, that also I do not know but those 
who-creat disorder are goondas. But the 
judiciary must be upheld in this country and 
for that purpose I would request every 
Member here not to denigrate the Shah 
Commission. Shah Commission will give its 
judgement and then we shall pass our own 
comments. 

SHRI G. LAKSHMANA: Please expunge 
that part. I am thankful to Mr. Kulkarni for 
having said it but he should not use the words: 
Janata Party goondas or the Congress Party 
goondas. Those words must be expunged. As a 
very responsible Member of Parliament, you 
cannot say.... 

SHRI ARVIND GANESH KULKARNI: I 
said that whether the Janata Party goondas 
have given some provocation to the 
Commission or whether it was by Indira 
Congress goo ndas, I am no concerned but my 
point is that judiciary must be upheld and 
respected. To say that "Shah Commission 
natak hai" is a strategy to create lawlessness 
and confusion in this country. We, responsible 
Members of Parliament must always condemn 
it. 
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You are using the judiciary for your 
propaganda purpose and you are denigrating 
the judiciary. 

SHRI ARVIND GANESH KULKARNI: 
Sir, I would like to make one sub-mission. 
Mr. Sultan Singh spoke about the military 
junta of the Janata Government. But at least 
the watches should move in one direction. 
One is showing 4.30, the other is showing 
4.45 and the third one is? showing 5.10. 

THE VICE-CHAIRMAN (SHRI SYED 
NIZAM-UD-DIN): At least the watch by 
which I am guided is correct. 

SHRI SUNDER SINGH BHANDARI 
(Uttar Pradesh): This is not due to the  
Government. 
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Advertisment policy to help small 
newspapers. Addressing the National Council 
of Advertising Agencies here, he said; 

"The Government advertisement policy 
envisaged help to small and medium 
papers. This policy should not be restricted 
to Government agencies only, but should 
be followed by private advertisers also." 

 
Referring to the grant of Government 
advertisments, Mr. Advani, said; 

"The Government would soon come out 
with detailed guidelines on this issue." 
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SHRI SURENDRA MOHANTY; Mr. 

Vice-Chairman, Sir, a debate on the 
Appropriation Bill always stands out to toe a 
convenient tool to vent every conceivable 
grievance, be it imaginary or be it real. I 
would therefore like to confine my remarks to 
some of the aspects of the Appropriation Bill 
itself. But before I do so, I would crave your 
indulgence to bring to the notice of the House 
some of the unusal features which we have 
had in the course of this debate. 

Sir, repeated references have been made to 
the emerging violence, to happenings in 
Pantnagar, firing in Agra and elsewhere. Sir, in 
all humility I should say, we always resent 
police excesses wherever they occur, but if (a 
separate debiate takes place I can prove to the 
hilt that behind every act of police excesses, 
there are the unseen hands of agnts 
provocateur, inspired by a frustrated party who 
do not even feel abasheSno 'stSge 
demonstrations in the courts of law and before 
the Shah Commission. Here you find the mask 
of violence. Who is inciting the violence? Who 
are the agents provocateur? Sir, they are still 
in our midst today,, and like the proverbial 
Bourbons, neither do they forget history nor do 
they learn from history. They are trying to 
justify the Emergency today and they are 
trying to make out a case for the reign of terror 
which they had imposed and perpetrated     on    
this     country.       Let 



   239 Appropriation [RAJYA  SABHA]       (Wo. 3) Bill, 1978 240 

[Shri Surendra Mohanty] 
them take the warning from me that this kind 
of tricks won't play any more on the Indian 
populace. Not that we are all angels; we have 
also our clay feet. But, Sir, let not any hon. 
Member utilize this forum to justify the 
Emergency. The Emergency is a traumatic 
experience which the country must forget and 
such of us who really feel for democracy must 
see that we do not ever incite violence to 
attract police action and police excesses. 

Sir, having said so, which of course 
was quite unwarranted in the context. 
I would come to some of the aspects 
of the Appropriation Bill. My friend, 
Mr. Sultan Singh shed quite some cro 
codile tears for the rural masses. It 
should be rightly so. For long thirty 
years they had ruled this country. 
But for the first time credit must go 
to the Finance Minister of this Janata 
Government that 40 per cent of the 
total budgetary allocation is being 
earmarked for the rural masses. In 
all fairness I would ask: What, with 
all     their     protestations for    the 
rural masses for the upliftment of the rural 
people, the Congress Government had done 
so far in all its Plans and Budgets? Therefore, 
Sir, instead of running down the Janata 
Government at least the Congress Party must 
have the grace to concede this much that in 
this Budget as much as 40 per cent has been 
allocated for the rural sector. But having said 
that, I must also warn the Government that 
unless the machinery for utilization is geared 
up and the courage of inefficiency and 
corruption are removed, this significant effort 
of the Janata Government will flounder on 
futility and   frustration. 

Sir, we know that 40 per cent of the money 
which has been allotted to the runal sector will 
be utilized not by the Finance Ministry itself 
hut several Ministries will be involved in it 
and also the State Governments. So, unless 
there is a monitoring cell to see that these 
huge sums which are 

allocated for the rural sector are properly 
utilized, it will be an exercise in futility. 
Similarly,, a significant allocation is being 
made for the upliftment of the agriculturists. 
But unless land reforms and consolidation of 
holdings are expedited and speedily 
implemented, only the rich peasants will get 
benefit out of this allocation and the poor 
peasants, the landless, will have nothing to 
gain. In this context, 1 would like to 
emphasise the immediate need for 
streamlining the administrative machinery. 
Why do I say so? I can cite one instance. Now 
I understand a large shortfall in the Plan 
expenditure in 1977-78 has emerged, with the 
result that the estimated deficit of Rs. 975 
crores may now turn out to be less than Rs. 
200 crores. Now the House may recall that, 
while announcing the Budget on February 28, 
the Finance Minister had indicated that there 
has been a shortfall of Rs. 230 crores; but the 
figure is now reported to be considerably 
higher. This means that the targets which the 
Government had set have not been adhered to. 
The projected sums have been surrndered and 
the targets remain unattained. Therefore, my 
humble submission is that the Finance 
Ministry must lose no time in organising a cell 
to see that this expenditure which Parliament 
is sanctioning, be it for the rural sector, be it 
for the agricultural sector or any other fcctor, 
is properly utilised and the targets are attained. 

Sir, now I will come to the duty on 
electricity. It is heartening to note that the 
Finance Minister has reduced the rate of levy 
on Excise duty on electricity. But I do not 
understand on what authority the Government 
of India is going to impose a levy on 
elec+rieity, which is a State subject. How will 
it be distributed? The principle must be spelt 
out. Unless the principle is spelt out, 
misgivings will arise and it will be an apple of 
discord. But what is more concerning is that 
the Electricity Boards have made a total loss 
of Rs. 165 crores during the last    year    
alone.    Sir, you will 
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appreciate that the State Electricity Boards 
today are operating more or less as 
monopolistic concerns. They have a seller's 
market. But the State Electricity Boards having 
incurred a heavy loss of Rs. 165 crores in the 
course of one year is a very disturbing matter 
and it deserves close scrutiny. Instead of 
avoiding these losses, negative expenditure and 
the stinking corruption that is prevalent in the 
State Electricity Boards, the proposed levy on 
power is something which I find difficult to 
understand. Moreover, the Excise duty on coal 
and electricity, by increasing the cost of inputs,, 
will enhance the cost of pro-1 duction and will 
hit the consumer hard. Therefore, Sir, even at 
this late hour, I will beg of the Finance Minister 
to reconsider this proposition about the Excise 
levy on coal and electricity. Sir, I would come 
to two other burning issues—the accumulation 
of foreign exchange and the sale of gold. 

Sir, the Finance Minister had indicated that 
the deficit would be reduced by drawing from 
the foreign exchange reserves, but the 
experience showed that the foreign exchange 
of Rs. 800 crores which was expected to be 
utilised, could not be utilised, and that was 
added to the rifficit of Rs. 957 crores. Sir, 
utilisation of the foreign exchange resources 
seems to be very bleak because the country 
had today attained a great amount of self-
sufficiency in capital goods, and no scope 
may immediately be available for utilising all 
our accumulated foreign exchange reserves. 
Therefore, Sir, in this context, the 
Government should spell out clearly how it is 
going to utilise the foreign exchange reserves, 
unless they are going to fritter them away by 
importing pulses, edible oils or such other 
commodities. The foreign exchange reserves 
are a valuable heritage, and we must see that 
they are properly utilised, but I do not find as 
yet any considered thinking on the subject. I 
hope, the Hon. Finance Minister will do well 
to enlighten us as to how he is going to utilise 
the foreign exchange reserves. 

Sir, about gold, I do not see any harm in 
importing gold for manufacturing jewellery for 
which there is a great demand particularly in 
the Middle-East and other markets. But, Sir, if 
we import gold and benefit a few tycoons at 
the cost of the real goldsmiths, the artisans, 
then certainly it will be a proposition which 
will deserve reconsideration. Sir, T come from 
Cuttack whose filigree works are famous all 
over the world. I can tell you from my own 
experience that while the filigree workers are 
starving and languishing, only a few tycoons 
are flourishing at their cost, and what I would 
like to say is that if gold would be imported, 
steps would have to be taken to see that the 
imported gold goes to the small workers, the 
small operators, the small men, the artisans 
and those who really manufacture jewelleries, 
and not to the tycoons who make jewellery a 
big business. 1 understand, the jewellers and 
the goldsmiths from all over India had 
approached the Minister of State for Finance 
to simplify the procedure of issuing of gold to 
them, and I am sure that he would pay some 
attention to it. Sir, today we have got Rs. 188 
crores worth of gold in the Reserve Bank as a 
currency reserve. Besides, we have 70 tonnes 
of gold worth about Rs. 500 crores. Sir, now 
the Government has a proposal to sell it away. 
Personally,. 1 do not think that selling: away 
of this gold worth Rs. 500 crores is going to 
minimise the chances of smuggling in any 
way. The disparity between the indigenous 
gold price and the international price is 
between 30 and 33 per cent. Sir, even then, the 
international price will be lower, and there will 
be much inducement to smuggle gold into this 
country where its price will be still higher. 
Therefore if this gold is to be sold away at all, 
then it must be seen that a certain minimum 
limit is fixed beyond which gold should not be 
sold to any individual person or any individual 
artisan or any individual trader; otherwise, this 
gold will go to enrich these tycoons to whom I 
have made a reference   earlier.     Sir,   there   
is     another 
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that I end. References have been made to 
regional disparities. Sir, in spite of all our 
talks,, in spite of all our Plans, we find that the 
rich States have become richer and the poor 
States have become poorer, it is simply because 
of the fact that the poor States, the under-
developed States, the undeveloped ^States,, 
cannot find the maching resources to attract 
Central assistance. Sir, much has been said 
about the infrastructure. Sir, infrastructure 
,means what? As the Industrial Minister used to 
say, water is more available in Nasik than in 
Bombay, yet the industrialists will plead that 
the infrastructure is there in Bombay and it is 
not available in Nasik. In the case of Orissa,, all 
the raw materials are available in Orissa, but 
they are processed outside. As far as my State 
is concerned, we are still having that colonial 
economy: the raw materials are taken away and 
the finished goods • come to us, and our people 
do not get any employment. Naturally the rich 
States who have had the advantage of 
industrialisation earlier, get richer whereas we 
get poorer. Therefore,, there must be some 
fiscal policy, some fiscal instrument evolved by 
the Finance Ministry by which the rich States, 
of course, develop but the States which are 
lagging behind do not languish away. 

Sir, it gives me great pleasure to support 
the Appropriation Bill and I think the hon. 
Minister for having given me this chance at 
least to support a Bill for the first time in my 
life. 

SHRI GOVINDRAO RAM- 
CHANDRA MHAISEKAR (Maharashtra) : 
Mr. Vice-Chairman, Sir, with your kind 
permission I offer my observations on the 
Appropriation Bill under discussion in the 
House today. 

Sir, I had in toto supported the Budget 
when it was discussed in this House because I 
had clearly pointed out some of the salient 
features, particularly the basic approach that it 
had 

towards agriculture, concentrating on certain 
aspects of agriculture which had been 
neglected so far, particularly because 75 per 
cent of our population lives in villages where 
near about 45 per cent 0f the population is 
below the poverty-line. That apart,. I had 
clearly said that there were two very good 
cushions: one was the foreign exchange 
earnings and the second was the gross 
national produce which, in spite of all adverse 
conditions, continued to grow at the rate of 5 
per cent, which was even appreciated at a 
conference held recently in Bangkok. But at 
that time I had also said that there were 
certain negative trends in our economy which 
had to be taken care of. Sir, with this 
particular observation, 1 go to the 
Appropriation Bill that we are discussing 
today. 

The hon. Member, Mr. Piloo Mody, 
criticised the discourse that was going on in 
this House among certain Members who came 
from backward areas. I still want to harp upon 
that particular theme just to lay emphasis. Sir, 
we have been laying emphasis on the 
accelerated growth of backward areas in this 
country for the last 25 years. I know, I am 
associated with the Marathwada Vikas 
Parishad and the Marathwada Janata Vikas 
Parishad, both non-official bodies devoted 
completely to the cause of development of the 
Marthwada region, consisting of five districts 
in Maharashtra which are economically 
undeveloped. Therefore, I know what are the 
pains and pangs of those who have been striv-
ing for the last 20 to 25 years to see that they 
get justice. Therefore, we feel that there is 
need to lay emphasis on a certain factor if you 
think that there has to be a dent in our policy 
so that effective direction is given to the 
policy. From this point of view I would again 
make a mention as to what is to be done about 
the economically underdeveloped areas of this 
country. In the Budget discussion I had 
pointed out why there was a very particular 
thing, the yawning gap. In the last    year's    
fiscal policy 
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statement the honourable Finance Minister 
made a special reference to the yawning gap 
between the developed part and the 
underdeveloped part of this country stressing 
the need for giving a specific direction in 
order to reduce this yawning gap. But this 
year's fiscal policy statement of the 
honourable Finance Minister does not contain 
any reference to the underdeveloped areas. I 
do not know •why this omission is there. We 
feel that the planning process of a country has 
to be responsive to the needs and lias to have 
relevance to the area to which the planning 
process is being applied. Therefore, for the 
accelerated growth of underdeveloped areas, 
certain specific steps will have to be taken by 
the Central Government and the State 
Governments. Keeping this particular point in 
view we have been insisting that there has to 
be a special planning cell created in the 
Planning Commission and a special cell 
created in the Finance Ministry. This is the 
demand on which I and my colleagues have 
been insisting. In fact, six months ago J wrote 
to the honourable Prime Minister insisting on 
the creation of a special cell in the Planning 
Commission. I also wrote to the honourable 
Finance Minister enquiring whether certain 
references could be made to the Finance 
Commission to find if the States were 
prepared to spend specific amounts for the 
accelerated growth of the underdeveloped 
areas within those particular States. I \vas told 
that under the statutory provisions there could 
not be any refe. rence to the finance 
Commission. But then there is a provision for 
reference to the Government servants of the 
backward areas. It is really a pity that in a 
structure which we call democratic, where we 
have a constitutional provision that the 
underprivileged should get the attention of 
each and everybody responsible for ad-
ministration and execution in this country, we 
d0 not find a provision lor making a reference 
to the Finance Commission about the 
underdeveloped areas. Anyway I am happy 
that the honourable Prime Minister has    
recently   announced   that there 

would be a special cell in the Planning 
Commission to look after the economically 
underdeveloped areas. But there has been a lot 
of con. fusion. We have been having a number 
of discussions and deliberations here. We have 
been looking at some of the select, specified, 
areas like the Mil areas, tribal areas, drought-
prone areas, etc., but we have not been able to 
pay attention to the organic development of 
the economically underdeveloped areas in all 
the States and throughout the country. 
Therefore, it was a very good news that we are 
now going to have a special cell in the 
Planning Commission. My own earnest desire 
would be that this special cell in the Planning 
Commission should start functioning 
immediately and effectively getting itself 
guided by three basic tenets. One would be 
that all its policies and actions should be 
guided by a time-bound accelerated growth for 
all the underdeveloped areas. No. 2 would to 
earmark specific amounts and see that this 
time-bound programme is achieved. Thirdly, 
in every underdeveloped region or every 
under-developed area there will be an 
institution or corporation or body or a 
committee or commission, whatever it is, 
which should provide an umbrella protection 
policy to all the economic activities in these 
backward areas so as to see that they are not 
killed by the economic competition outside 
their purview. We have been giving this kind 
of umbrella protection to a number of a econo-
mic activities in this country. 

Now, 1 come to a very    important aspect,  
namely,  banks or banking in this country. We 
know that we have nationalised  banks.      
Sometime   back I had said in this House that 
in spite of the fact that we have nationalised 14 
or 15 banks we have hardly been able to 
provide    15 per    cent    rural loans   through     
these        nationalised banks.    This is because 
of    a    very rigid policy that is followed by     
the nationalised banks, not only   in   their 
procedures     which    are      admittedly 
cumbersome, but      also in their attitude or 
approach to the under.privi- 
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leged   and   the       weakest      in the country. 
For this      reason,  we have  been able 
to    advance only  15 per cent of loans to the    
poor. 

Somebody recently pointed out in the 
newspapers that the banks would collect Rs. 
20 crores by way of fixed deposits from a 
certain area, but they would not advance more 
than Rs. 2 crores as loan for the develop, ment 
of that area. If sombody enquires why it is so, 
the argument would be that the area does not 
have the potentiality for assimilation and 
consumption of loans. This speaks sadly on 
the administration of banking in this country. 

There is another very important example I 
want to mention in this House. We have a soft 
loan policy for small farmers and marginal 
farmers in this ountry. These farmers are 
looked after by the SFDA and MFDA. By 
'soft loan' I mean subsidised loan where the 
interest is subsidised at 4 per cent by the 
Central Government. Our nationalised banks 
are the last instiutions to advance these loans. 
They feel that it is very cumbersome to 
reimburse this 4 per cent interest from the 
Government and, therefore, they are not able 
to aP-roach the farmers. Not approach, but 
help the farmers because approaching them is 
too far a thing. It can be very easily proved 
that all the amounts that are provided by 
MFDA and SFDA cannot be used within 
which they have been specified to be used for 
the simple reason that institutional finance is 
not available in proportion to the amount that 
is available for subsidy. Why? Because the 
banks have no perspective and are not 
interested in these clients. There are persons 
coming from the business community and 
trading community and big industrialists 
themselves. Very good. One would appreciate 
this. But unfortunately many of these people 
are mercenaries to whom banks advance 
money in a free manner. And after some time 
we fi'nd that after enjoying  all 

their luxuries at the cost of poor people they 
may declare themselves-to be insolvent. 
Crores of rupees are given away by the banks 
to these people, whereas applications for loans 
fiom farmers are kept pending for months and 
months and ultimately rejected because there 
is no creditworthiness in them. But, Sir this 
credit-worthiness is another important factor. I 
would rather like our nation-lised banks to 
give a more sympathetic consideration to this 
thing and just see that they help the small 
farmers also in this particular scheme. (Time 
bell rings). Sir, I would finish in just two 
•minutes. Sir, I would definitely speak about 
certain measures of economy in our country. 
The first thing to which I would like to shift 
immediately is the economy on administrative 
expenditure. Since there is not much time at 
my disposal, I cannot give you the statistics. 
But I would like to tell that ours is a country 
which is spending the highest percentage of 
money on the administration. It is rather very 
surprising. We are getting not that co-efficient 
of efficiency as we should. But, unfortunately, 
this is the position. 

Then, Sir I would speak about one more 
thing. We have got a number of corporations 
in our country. We have created them and we 
have made them autonomous because we 
thought that they would be able to work effi-
ciently and speedily and we thought that there 
should be a relaxation of the audit rules and so 
on. But we find that in these corporations 
there are huge losses because in these cor-
porations there are duplications, there is 
multiplication, there are many corporations for 
the same purpose and we can abolish a num-
ber of such corporations and we can see that 
this multiplication and this overlapping of 
duties and functions in our public sector 
corporations are done away with. Now, you 
will see that in these corporations, too much 
money is being spent on vehicles, too much    
money is being spent on 
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guest houses, too much money is being spent 
on sumtuary allowances and too much money 
is being spent on many other things. You will 
also .see that there is loss of property in these 
corporations. In a number of corporations, Sir, 
you will see, parti, cularly in the engineering 
corporations, goods are smuggled out and sold 
in the market at a throw-away price and there 
is a loss to the tune of many crores of rupees. 
In fa:t, I feel that the corporations in the coun. 
try are a matter for reconsideration and 
evaluation. I would not mind if a committee of 
experts is appointed to go and see that half of 
those corporations who have an overlapping 
sort of functions or performance, are done 
away with and there is economy in 
expenditure On administration and these  
corporations. 

With these words,   I thank you and 
conclude. 

SHRI L. R. NAIK (Karnataka): Sir, at the 
outset, I would like to thank you very much 
for having given me some time to speak on 
such an important subject pertaining to 
Appropriation. On occasions like this, when 
this House discusses such issues, it would be 
necessary to see that some of the vital issues 
pertaining to the country or affecting the 
people are not lost sight of and if we are to 
lose sight of them, then, Sir, I am afraid, it 
would not be possible for any Government to 
do justice to the people of this country. While 
saying this, I have in my mind the backward 
classes. Sir, this House has discussed several 
times this issue. But what I have observed is 
that the term •'backward classes", as envisaged 
by our founding-fathers in our Constitution, 
has not been understood in the proper 
perspective with the result that there have 
been several doubts, several cases and several 
other unjustifiable matters which have not 
really been able to help these backward 
classes. Now, Sir, the founding-Jathers of our 
Constitution had in their mind the    questions    
of 

advancement of the backward classes. That is 
why Constitution speaks of these classes and it 
would be absolu. tely necessary to know what 
these classes are and how they are to be 
identified. Now, articles like 15(4), 16(4), 330, 
340, 341 and 342 mainly ik of the backw1 .  
Now when we say "backward classes", we 
have to understand that these classes aro not 
the only backward people. Ihey are only one 
category and, therefore, in my opinion, and, 
according to the Constitution, there are mainly 
three categories: (1) Scheduled Castes, (2) 
Scheduled Tribes, and (3) other backward 
classes. 6 P.M. 

I have gone through the Budget provisions 
made and what I have observed is that there is 
provision made about the advancement of 
only two categories of backward classes, that 
is, Scheduled Castes and Scheduled Tribes. 
The other backward classes appear to have 
been forgotten cleanly. And it would, 
therefore, be necessary for the Government to 
know what exactly has happened. If these 
other backward classes are not treated in the 
way the Scheduled C:s : and Scheduled Tribes 
are being treated in this country, I am afraid it 
would not be possible for the Government or 
for our society to-establish what you call an 
egalitarian society as envisaged by the 
founding fathers of our Constitution. 

Now, Sir, when we say backwardness, there 
is no definition of backwardness in our 
Constitution. However, it has to be made out 
what exactly our founding fathers meant by it. 
Now, article 15(4) says, for instance about 
special treatment of backward classes, that 
these, backward classes are those who are 
educationally and socially backward. It is a 
very important term. Now, when we say, edu-
cationally and socially backward", it does not 
mean that they are economically backward. 
That is a very important point. On this issue 
there have been several decisions of the 
Supreme Court who  have thrown much  light 
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on the problem, and they have endeavoured to 
define what exactly is meant by the backward 
classes. In a case like this, if I may be 
permitted to refer to it, which has emanated 
from my own State, Karnataka, and that is a 
very famous State, wherein Justice 
Gajendragadkar had discussed this issue at 
some length. That is the Balaji's case. In that 
case, what exactly he has stated is that in 
deciding about Scheduled Castes and 
Scheduled Tribes, for instance, one has to take 
into con. sideration the criteria of 
untouchabili-ty and the social evil attached to 
it. As regards Scheduled Tribes, while 
specifying under article 31, what has to be 
taken into consideration is the criteria of 
living in general, habitat in general, while in 
the case of other backward classes there is no 
such criteria and it has to be found by the 
Government. And with this objective in view, 
several attempts have been made in the past 
too, to identify these classes. For instance, the 
Government of India in 1952 appointed a very 
famous Commission called the Backward 
Classes Commission under the Chairmanship 
of Mr. Kaka Kalel-kar and this Commission 
went round the whole country and made 
elaborate enquiries and gave their report. But 
what I have observed is that this Commission 
lost sight of what exactly is meant by the 
backward classes, with the result that a large 
number of people in this country have come to 
be identified or styled as backward classes. 
For instance* the Commission said that even 
the women of India who constitute half the 
population of this country are to be designated 
as backward classes. Now, Sir, it would not be 
possible for any Government, whether it is the 
State Government or the Central Government 
to look after this vast number of people in a 
special way. The Kothari Commission about 
Universities has gone through this problem 
very thoroughly and it has rightly said that the 
people who could be looked after, 

besides the Scheduled Castes and Scheduled 
Tribes in a special way in accordance with the 
nature of the economy we have in this 
country, cannot exceed more than one third of 
the population, that is, about 33 per cent. So, 
within this ambit of 33 per cent, we have to 
find out this backwardness. When the Kaka 
Kalel-kar report was submitted it was 
thoroughly examined by the Government of 
India and I am glad that the Government of 
India rejected the recommendations of the 
Commission. But, at the same time, it was 
very essential to know who these one-third of 
the people are. All of them are socially and 
economically backward. In matters of 
bcakward-ness, they are very much like the 
Scheduled Castes and the Scheduled Tribes. 
The criteria governing these other categories 
may be slightly different, but in matters of 
backwardness they are akin to the Scheduled 
Castes and the Scheduled Tribes. It means that 
they must also be socially and educationally 
backward and not economically backward. 
But for the last several years no such attempt 
has been made to identify these classes with 
the result that what has been happening is that 
there has been a struggle in many States about 
these backward classes. This matter was left 
by the Government of India to the States and 
the States were to define the backwardness. 
Naturally, the States were concerned with 
their own economy and with their own lists 
and the Government of India did not interfere 
with them. Some of the States, for the instance 
Karnataka, Andhra Pradesh, Tamil Nadu, 
Kerala, Jammu and Kashmir, Bihar about 
which we are hearing a lot, Maharashtra and 
Gujarat, have been able to identify these 
classes. But this cannot be called a national 
list. This is very important. As this is not a 
national list, it has not been possible for the 
backward classes which have been listed in 
the States, to be looked after by the 
Government of India. This factor has been lost 
sight of . (Time Bell rings).  I  can  speak  on 
this if   You 
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give me a few minutes more. What I sincerely 
feel is that it is absolutely essential ^for any 
Government worth its name "to identify these 
classes and draw up a national list. There are 
people like that in our country to the extent of 
at least 33 per cent of our population who 
deserve to be taken care of. If these people are 
identified, I am sure we will be going a long 
way to establish an egalitarian society where 
there is social justice, economic equality and 
political justice and so on and so forth as 
envisaged in the Preamble to our 
Constitution. So, this has been lost sight of. It 
is for this reason that there is no provision in 
the Budget about these classes. I am glad that 
the Janata Government has now decided to 
appoint a Backward Classes Commission. 
That is going to be the second Backward 
Classes Commission at the national level. 
(Interruptions) I think this decision was 
announced about 2 months ago. I do not know 
what is happening exactly and why there 
should be hesitation on the part of the 
Government of India to appoint this Back-
ward Classes Commission which should 
consist of eminent people who know the 
problems and who have the interest of the 
whole nation at heart and not communalists. 
That is very important. If a man is a 
communalist, he will first think of his own 
community and see that it is included in the 
list. Justice Gajendragadkar has laid down a 
sound criterian on the basis of which any 
community, or caste could be identified as a 
backard class. Of course, we are speaking of 
classes and not castes. But a caste could foe a 
backward class provided the whole caste is 
backward. This is what Justice 
Gajendragadkar had said and with which I am 
in full agreement. I myself belong to such a 
class and I know the pangs of these people. 
Unless the criteria that have been fixed by the 
Supreme Court are adopted by this 
Commission and a list is drawn accordingly 
by examining each and every claim that is 
likely to be made by many communities in 
this country, I am afraid we may not be 
drawing 

a correct list. If we do not draw up a correct 
list, I ara afraid it will not be possible for 
us to establish what you call an egalitarian 
society. I, therefore, urge upon the 
Government, hy taking this opportunity, to 
consider the judgement of Mr. Justice 
Gaje'ndragadkar in the Balaji case and send 
these criteria to the Backward Classes 
Commission to examine each and every claim 
and then draw up a list. When we draw 
up a list like that, it is to be calltd the 'other 
backward classes:' The first will be the 
'Scheduled Castes', the second will be the 
'Scheduled Tribes', and the third will be the 
'other backward classes'. Economic backward 
ness is 'not envisaged by the Constitu tion. 
That is what I am trying to point out. They 
must be only educationally and socially 
backward. For instance, a high caste man m?y 
be economically very backward. But he is not 
socially backward avid he cannot be socially 
backward. Our founding-fathers have spoken 
of only those classes which are educationalliy 
and socially backward but not econo mically 
backward classes. Otherwise, the whole 
country can come under (he economic 
backwardness. We know that 75 per cent of the 
population in this country is economically back 
ward. The other day our non. Prime Minister 
stated that the people living below the poverty 
line are about 51 per cent. If they are also 
backward, then where are we going to stop the 
list? So, economic backwardness is not the 
criterion. It should only be  educationally and 
socially backward. I, therefore, urge upon the 
Govern ment to examine this issue if they 
really mean to go int0 this problem. I hope 
they d0 mean because they have decided to 
appoint a backward classes commission.In that     
case, they should thoroughly go into the matter 
and draw up a list as early as possible so that 
some provision could be made in the Sixth 
Five Year Plan. Sir, I have gone through the 
Draft Report on the Sixth Five Year Plan and I 
do not find a single- 
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classes. I am very sorry to say that. Of course, 
they have made a provision for the Scheduled 
Castes and the Scheduled Tribes, and they 
propose to spend Rs. 565 crores by the year 
1982-83. That is very good. More money is 
needed for the-m also. I d0 agree. But these 
'other backward classes' who are socially and 
educationally backwar^ should also be taken 
care of- I know that there are several of them. 
For instance, there are the de-notified tribes. 
There ai'e "nomadic tribes, there are semi-
nomadic " tribes, an^ there are wanderers. All 
these people have to be taken care of. They are 
our citizens. If those citizens  of our   country  
ire  not  looked 

after, can we call our nation a Yiation with 
advanced ideology. No. We have to take care 
of these people als°-Again I request the 
Government to take this factor int0 
consideration. I am sorry I do not have much 
time t0 speak on this important subject. I have 
tried to -make a deep study of the subject in 
my life. Therefore, with these few words, Mr. 
Vice-Chairman, I resume my seat.     Thank 
you. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI); The House stands 
adjourned till 11. A.M. tomorrow. 

The House then adjourned at 
sixteen minutes past six of the clock 
till eleven of the clock on 
Wednesday, the 3rd May,  1978. 


